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SHRI   M.   VENKAIAH   NAIDU   (Karnataka)   :       Sir,   under   
your Chairmanship we have created one more record. 

THE VICE-CHAIRMAN  (SHRI SANTOSH  BAGRODIA):     Shri  
Vidya Sagar Rao to move the Passport (Entry into India) Amendment 
Bill, 2000. 

THE PASSPORT (ENTRY INTO INDIA) AMENDMENT BILL, 2000. 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI CHENNAMANENI VIDYA SAGAR RAO):   Sir, I beg 
to move: 

"That the Bill further to amend the Passport (Entry into India) 
Act, 1920, be taken into consideration. 

Sir, the Indian Passport Act, 1920 provided two provisions, 
one for entry of those who are coming from outside and another for the 
exit of citizens from this country. This Passport Act was amended in 
1967 and, at the same time, it was renamed as the Passport (Entry 
into India) Act, 1920. In the Act of 1967, for those who contravene the 
provisions a deterrent punishment was provided. But as far as the 
entry of persons into this country is conerned, the penal provisions are 
meagre. Therefore, it is felt that a deterrent punishment is necessary. 
Therefore, three amendments are proposed. One is to enhance the 
penalty stipulated in sub-section 3 of section 3 of the Passport (Entry 
into India) Act, 1920, that is, to make it "punishable with imprisonment 
for a term which may extend to five years, or with fine which may 
extend to fifty thousand rupees, or with both". The second is to 
incorporate a new section, that is, section 3A, for doubling the penalty 
in the case of second conviction under the Act. 

The third amendment is a minor amendments to Section 4(2) 
to draw reference to Section 57 of the Code of Criminal Procedure, 
1973. In the old Code of Criminal Procedure, the section in regard to 
arrest was mentioned in section 61. Now it is section 57. With these 
words, I request the hon. Members to pass this Bill.    Thank you. 

The question was proposed. 
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[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the 
chair] 

SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Vice-Chairman, 
Sir, in my opinion, passport is basically the most important 
identification card. It is an identification card. Therefore, it is the right of 
every citizen to get a passport. Passport should never be seized or 
cancelled for any reason whatsoever. I would like to seek certain 
clarifications from the hon. Minister. Once a passport is issued to a 
person, what harm will he do? He cannot go out of the country till a 
visa is given to him. Sir, every week, somebody or the other 
telephones me and say's, "I am not getting my passport." Sir, they 
have to go to other countries for treatment. They have to go for 
education. Some people have to go to other countries for business 
purposes also. In these days of globalisation, businessmen, exporters, 
importers, etc. need to go out of the country very frequently. Even the 
employees cannot go out of the country because they do not have 
passports. There is the Tatkaal Scheme. But this Tatkaal Scheme is 
on paper only because they are not issuing passports within 24 hours. 
They are charging Rs. 3,000/- for issuing a passport under this 
scheme. This is nothing but blackmailing. Should we have this kind of 
a situation in the country where a poor man cannot get a passport 
because he cannot pay Rs. 3,000/-? So every citizen of the country 
should be given a passport at the same price. Why should there be 
two prices? Somebody gets a passport in 30 days because he pays a 
certain amount. Somebody else gets it earlier then 30 days because 
he pays more. I would request the hon. Minister to make some 
amendments or issue some guidelines so that passports can be given 
much faster to everybody. I know that police inquiry is required. Policy 
inquiry can be conducted simultaneously. If there is something wrong, 
you can find it out. Thousands and thousands of passports are being 
issued. There are only a few instances where a passport has been 
issued wrongly. You can always call back these persons. This is the 
only point which I wanted to make very seriously. The other 
amendments are not very important. They are administrative 
amendments. I do agree that punishment for any misuse should be 
much more deterrent.   With these words, I support the Bill. Thank you. 

SHRI B.P. SINGHAL (Uttar Pradesh): Mr. Vice-Chairman, sir, I 
think there is some confusion.    As I can read from the speech of the 
hon. Minister, we are discussing, the Passport (Entry into India) 
Amendment Bill, 2000, not the Passport Act.   These are two different 
Acts.   The title of the 
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Act (Act 34 of 1920) is, "An Act to take power to require passports for 
persons entering British India." The title of the Act is, the Passport 
(Entry into India) Act, 1920 and we are amending this Act. As such 
this Act is different from the Passport Act. 

[THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA) in the 
chair] 

Now, why did the need arise? The need arose because of the 
exodus taking place in the border districts of the country and because 
people have been entering our country unauthorisedly in large 
numbers. Besides, the people coming on valid passports are 
overstaying indefinitely. In 1998 alone, the number of people who 
overstayed was about 75,000, out of which about 40,000 were 
Bangladeshis, over 10,000 were Pak nationals, about 7,000 were 
Afghan nationals and 8,000 were others. Now, overstaying is in 
defiance of country's visas that were granted to them, and this ought 
to be made punishable. Apart from that, a large number of these 
people, particularly, the Pak nationals have disappeared. For years 
they have remained untraced. And, as the figure stands, in 1999, the 
number of untraced Pak nationals was 25,000 and 433 nationals of 
other countries have remained untraced. Now with the penalty being 
very meagre, they easily defy the visa rules and they remain untraced. 
Therefore, evidently, the punishment was not deterrent enough. In the 
present environment, it has become a grave danger to national 
security. Apart from the fact that these people are all shady people, - 
otherwise, a bona fide visitor need not overstay or he need not 
become untraced; if a bona fide applicant wants to apply for 
extension, he can apply for the same and he will be granted extension 
- by overstaying, they indulge in activities which are not bona fide, like 
drug trafficking, smuggling and other trades in illicit arms. This has 
become a major point of hazard for national security. It is in this sense 
that the enhancement of punishment has been made necessary. 
Therefore,! support this Bill. But before I take my seat, I would like to 
point out two things. One is that I could not find the changed Act, 
namely, the Passport (Entry into India) Act, in the Parliament library. I 
believe it will be made available in our library. The second point is, the 
Objects of this Bill state that it brings it at par with the 1967 Act which 
provides for punishment. But I am' afraid that it does not bring it at par 
because it is slightly less than what has been provided in the Passport 
Act of 1967. Section 12 (2) (i) of the Act of 1967 provides: "Whoever, 
not being a citizen of India, (a) makes an application for a passport or 
obtains a passport by suppressing the 
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information about his nationality and (b) holds an old passport or any 
travel document, shall be punishable within three months for a term 
which shall not be less than one year - I mark the words 'shall not be 
less than one year' - or which may extend to five years, and a fine 
which, again, shall not be less than Rs. 10,000 but which may extend 
to Rs.50,000." Now if it was brought at par with this, then the minimum 
punishment of imprisonment/fine prescribed in the Act would have 
been incorporated in the Bill. So I would plead that either the Object of 
the Bill should be changed or, at least, it should not read that it has 
come at par with the Passport Act, that relates to the grant of 
passports. What we are talking about here is entry into India. In fact, 
the Passport (Entry into India) Act must have the minimum punishment 
of imprisonment/fine.  Thank you, Sir 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu) : Mr. Vice-
Chairman, Sir, here, in India, we do not have any citizenship card 
which many other countries have. If we had citizenship cards, this 
menace of illegal immigration could have been checked in time. Some 
four or five days ago, there was a news item in the press that a person 
who had indulged in smuggling in another country, after being proved 
guilty, was beheaded. It was a box-item in the newspapers. I don't 
want to name that country. That doesn't mean that the same course 
should be followed here, the other countries are actually considering 
the smuggling of arms, ammunition and narcotics as a very serious 
offence, the amendment that you have brought in here in clause 2 is " 
... punishable with imprisonment for a term which may extend to five 
years, or with fine which may extend to fifty thousand rupees, or 
both..." here, the word 'or' is essential. That means, a person can be 
convicted with a fine of only Rs. 50,000. But according to the Narcotics 
Act, a person can be convicted in a court of law with imprisonment for 
five years and above and his property can also be confiscated, which 
means, the proceeds realised through this criminal act as well as the 
property can be confiscated under the narcotics Act. But according to 
the legislation that we are going to enact, that we are going to enact, 
that is, the passport (Entry into India) Amendment Bill, 2000, the only 
penalty is a fine of Rs. 50,000. A person may smuggle into India 
narcotics worth six crores or ten crores of rupees or even six lakhs or 
five and a half lakhs of rupees, and the judge may feel that a fine of 
Rs. 50,000 is enough, But, under the Narcotics Act, if the same person 
is accused of the offence and convicted, his property can also be 
confiscated. Therefore, I feel, in one sense, the proposed amendment 
is in conflict with the narcotics Act.  I 
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request the Government to look into this matter. If a person smuggles 
narcotics, he should be charged under the Prevention of narcotics Act 
and not under this present Bill. If a person is arrested and charged 
under the proposed Bill, he will get less punishment and, thereby, it 
will become some sort of an incentive to indulge in smuggling again 
and again. Therefore, the Government should look into it again; if, for 
the same offence, there is more punishment under the other Act, then 
that Act should be applied. That will be better. Therefore, I feel, it 
should be amended in such a way; and till it is amended so, I feel, it is 
not a comprehensive one. In spite of this, I do feel that the spirit 
behind this Bill is a welcome one. So, I support this Bill. 

SHRI LACHHMAN SINGH (Haryana) : Sir, the objection made 
by Shri Singhal is absolutely incorrect. It is written in the Statement of 
Objects and Reasons; the entire gamut of the passport can be 
discussed; there is no rule for that. 

मȅ तीन चार रोज पहले इसी हाउस के नोिटस मȂ एक बात लाया था िक िसखȗ के 
एक ऐसे तबके के साथ बहुत बड़ा इȎÇतयाज, िडȎÎĎमेशन िकया जाता है जो Đंथी हȅ। 
ȋढडसा साहब बैठे हȅ। बहुत बेहतरीन, इंटेलीजȂट आदमी हȅ हमारे कौम के अंदर, खुदा 
परÎत हȅ, परमा¾मा के मानने वाले हȅ, अगर उनको पासपोट« चािहए तो रीजनल पासपोट« 
आिफस उनको इÌयू नहȒ करता है। उनका पासपोट« िदÊली आएगा चीफ पासपोट« अफसर 
के पास। वहा ंसे वह होम िमिनÎĘी को भेजȂगे और वहा ंचार-चार, छ:-छ: महीने पड़ा रहता 
है। वे इÌयू नहȒ होते हȅ। अब इÂहȗने शायद डेढ़ महीने की एक ¯लाज बनाई है िक अगर डेढ़े 
महीने मȂ नहȒ आएगा तो उसे इÌयू कर िदया जाएगा। 

वाईस चेयरमनै सर, मȅ आपकी मारफत कहना चाहता हंू िक हम एक करोड़ से 
¶यादा आबादी Ďास कर चुके हȅ। आपको ¯या िद¯कत है, भारत सरकार को ¯या िद¯कत 
है पासपोट« इÌयू करने मȂ? जो बदमाश हȅ, Îमगलर हȅ उनको जाने दो ȋहदुÎतान से बाहर। 
¯यȗ गले मȂ जÄफी डालकर रखे हुए हȅ उनको? आपको ¯या िद¯कत है, ¯या ĢाÅलम है 
आपके आगे? हमारे देश से िनकल जाए तो िनकल जाए। वहा ंिवदेश जाएगा। आपको ¯या 
तंगी है? ¯यȗ पासपोट« नहȒ देते हȅ? 

सर, पासपोट« िमलते हȅ। हजारȗ लाखȗ ǘपए लगते हȅ उन पर। इतने बड़े घपले हȅ, इतना 
बड़ा करÃशन है िक सुनकर हैरान हो जाएंगे आप। ऐसे कानून आप बनाते हȅ िजनकी कोई 
परवाह नहȒ करता है। अब एक कानून है िक एक डीलर पाचं पासपोट« दे सकता है। होता 
¯या है िक सौ-सौ दे देते हȅ। अब ¯लक«  आ जाता है तो वह डेढ़ सौ Ǘपए लेता है एक 
पासपोट« पर और वह दे देता है। वह िलख देता है िक डायरे¯ट िदया गया। आप ऐसे कानून 
¯यȗ बना रहे हो िजससे करÃशन फैलता है। खुली छुƺी कर दीिजए िक जो लाइसȂसी हȅ 
उनके मारफत िकतने भी पासपोट« जमा कराए जा सकते हȅ।Why are you 
encouraging corruption in this Department? Try to remove that 
corruption, यहां बठैकर एक कलम से आप दूर कर  
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सकते हȅ। मȅ 15 साल से हिरयाणा सरकार मȂ रहा हंू। एक करÃशन मȅने अपने महकमȂ मȂ नहȒ 
होने िदया। मȅने सारे कानून ही बदल िदए। जो फाइल एक िदन रोकता है hold him 
responsible for that. करÃशन तो वहां फैलता है जहा ंफाइल Ǘकती है। जब आपको 
चार-चार, छ:-छ: महीने के बाद पासपोट« िमलेगा तो करÃशन बढ़ेगा ही। ¯यȗ नहȒ दूर 
करते हȅ। िजन लोगȗ ने जाना है व ेबगैर पासपोट« के जा रहे हȅ। आप उनको कैसे रोकȂ गे? 
ȋढडसा साहब बैठ हȅ। उनसे पूिछए रोजाना हजारȗ नौजवान पजंाब से जाते हȅ। कई 
िकȎÌतयȗ मȂ डूब गए। तीन-तीन सौ, चार-चार सौ बीघा जमीन बेचकर जमȒदार लाखȗ 
Ǘपए दलालȗ को देते हȅ। उनको पकिड़ए। 

आप यह कानून ला रहे हȅ इिमĐेशन का। लाखȗ आदमी हमारे देश मȂ आ चुके हȅ। 
कोई बगंलादेश से आ गया कोई कहȒ से। कैसे रोकȂ गे? ¯या हाल हो रहा है? पािकÎतान से 
यहां Îमगȋलग भी हो रही है, आÇस« भी आते हȅ। यहां तो आÇस« हवाई जहाज से िगरा िदए 
जाते हȅ। अब शुĎ है िक 80 साल के बाद जागे हȅ। 1920 का ए¯ट अमȂड करने जा रहे हȅ। 
1967 मȂ आया था। अब कब आएगा इसका नÇबर, जब कोई कमजोरी देखȂगे, यह खुदा 
जाने। लेिकन अपने देश के अंदर जो कुछ हो रहा है उसको सभंािलए। बाहर से तो लोग 
आएंगे। ये Ǘकते नहȒ हȅ। अब रोजाना यहा ंशोर मचता है िक बगंलादेश के बहुत आ गए हȅ। 
िदÊली के अदंर कहते हȅ िक 10,20 या 50 हजार यहा ंबठेै हȅ। आप इनको कैसे रोकȂ गे? 
क¾ल करने मȂ फांसी की सजा िमलती है तो ¯या क¾ल Ǘक गए? अगर आप 5 या 10 साल 
की कैद करते हȅ तो ¯या आपका °याल है िक इिमĐेशन Ǘक जाएगा? उनको सभंािलए जो 
बाड«र पर रखवाले हȅ देश के। उनको जगाइए आप िक आप इनको रोिकए। जब तक ये लोग 
नहȒ रोकȂ गे चाहे आप 50 साल की या 20 साल की कैद कर दो कोई Ǘकने वाला नहȒ है। 

इस देश के अंदर, यहां तो िसवाय घपले के कुछ है ही नहȒ। रोना तो इसी बात 
का है। हर एक आदमी दूसे को बेईमान कहे जा रहा है। कहता है िक मȅ ही ईमानदार हंू 
बाकी सारा ससंार बेईमान है। मȅ ही दूध का धुला हुआ हंू बाकी सब बेईमान हȅ। आप 
मेहरबानी करके सारे कानून बदल दीिजए। कानूनȗ का ȋसपलीिफकेशन कर दीिजए। यहा ं
तो कानून इतने बोशीदा हो चुके हȅ िक िसवाय करÃशन के कुछ है ही नहȒ। आप जो कानून 
बनाते हȅ उनको पिढ़ए। जब िद¯कत है तो करÃशन फैलेगा। आप पासपोट« मȂ कर दीिजए िक 
आज मȅने एÃलीकेशन दे दी कल को इÌयू हो जाएगा। आपका करÃशन ख¾म हो जाएगा। 
उसमȂ कुछ नहȒ रहेगा। िफर आपको ¯या िद¯कत है? हम तो अब एक करोड़ से ऊपर चले 
गए हȅ। खुदा के िलए जो जाना चाहते हȅ उनको जाने दȂ। मȅ इसका तो सपोट« करता हंू जो 
आप बना रहे हȅ। 

पिनशमȂट कुछ नहȒ है। इससे वैसे Ǘकेगा कुछ नहȒ। आपका इिमĐेशन नहȒ 
Ǘकेगा जो आप सोचते हȅ िक यह Ǘक जाएगा। लेिकन पासपोट« इÌय ूकरने का तरीका ठीक 
करȂ। आज या 24 घंटे के अंदर इÌय ूकरवाएं, देिखए ¯या होगा। हा,ं एक काम करने का है 
िक िबना दलालȗ के हो। लोग बचेारे िबक गए। जमीनȂ िबक गयȒ। आप अमेिरका वालȗ को 
कहȂ िक भाई हमारे ȋहदुÎतािनयȗ को वीजा ģी कर दो। अभी 10-10 लाख Ǘपए है िफर कोई 
कीमत नहȒ रहेगी। 10-10, 15-15 लाख Ǘपए देकर कई बेचारे चले गए। कोई Ǘक गया, 
कोई मर गया। बरुा हाल है, जो पजंाब और हिरयाणा मȂ रहते हȅ उनको पता है िक गरीब मा ं
बाप की दुद«शा हो जाती है। बेचारȗ ने जमीन बेचकर दे िदया। लड़का भी मर गया पैसे भी 
मर गए। अब उनका कुछ इंतजाम  
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कीिजए। यह कानून वगैरह तो आपका यहा ंसे पास हो जाएगा।  फीÊड मȂ इसका कोई असर 
नहȒ होगा। फीÊड मȂ तो गाड़ी को िसपाही रोकता है, जुमɕना तो वह करता है। इंÎपे¯टर 
जनरल बैठा है अपनी कोठी मȂ, कोई पूछने वाला नहȒ है। 

 तो मȅ आपसे यही अज़« कǘंगा िक पासपोट« इÌयू करने मȂ आसानी होनी चािहए।  I 
Make it very simple. Fix a time-frame also. If the passport is not issued 
within 3-4 days, then that officer should be held responsible. He should 
be responsible. Why are you creating corruption in that? Punish the top 
people-from Secretary to down below. Otherwise, no development is 
going to take place. You would simply go on passing legislations; so 
many Governments have come and gone; so many Governments may 
come; nothing would happen in this country. It would remain as poor as 
it is now. Hence, I request the Minister to issue strict instructions to the 
passport issuing officers to adhere to this. Sikhs should not be 
discriminated against. Withdraw this order today itself. I would request 
you to see to it that their application does not come to Delhi. 

Why don't you treat them on par with other people? They are 
more humble, simpler, most educated and most talented. There is a 
need for them in foreign countries because there are no Granthis in 
the Gurudwaras outside the country, say, in Canada, in America or in 
England. They are needed over there. People can earn lakhs of 
dollars there. They would bring the money to our country so that there 
would be no bekari in our country. Kindly do it, please. It is the general 
feeling of the Sikhs. I am upset about the present order. Why are they 
being discriminated against? There is no such thing ag = ist people of 
other religions; why only in the case of Sikhs? I do not want tc name 
them. Only the Sikh Granthis are being discriminated against. Why is it 
so? I would like to know whether the Minister knows this. I am sure, he 
does not know this because it is done by the bureaucrats. The one 
who is familiar with the Department would not allow people to avail of 
any facility. I would like to know from the hon. Minister whether he 
knows about this. I support the Bill, otherwise. 

उपसभाÁय© (Ǜी संताष बागड़ोिदया): गौतम जी बोल रहे थे िक यह िबल 
....(Ëयवधान)... मतलब पासपोट« तो होम िमिनÎĘी देती है और होम िमिनÎĘी का ही यह 
िबल है? 

Ǜी संघ िĢय गौतम: नहȒ, पासपोट« इÌयू करना ए¯सटन«ल अफेयज़« िमिनÎĘी का 
काम है। 
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उपसभाÁय© (Ǜी संतोष बागड़ोिदया): ¯या होम िमिनÎĘी नहȒ देती है? 

Ǜी संघ िĢय : नहȒ, होम िमिनÎĘी नहȒ देती है ।....(Ëयवधान) 

Ǜी लछमन ȋसह: यह तो िमिनÎटर साहब को पता होना चािहए।...(Ëयवधान)... 
अभी इनके पास केसेज़ पȅȋडग पड़े हȅ....(Ëयवधान)... 

उपसभाÁय© (Ǜी संतोष बागड़ोिदया): होम िमिनÎटर साहब, ए¯सटन«ल 
अफेयज« िमिनÎटर को बता दȂगे।...(Ëयवधान)... 

Ǜी बलवÂत ȋसह रामूवािलया: िजनको रोकना है उनको होम िमिनÎĘी रोकती 
है। 

उपसभाÁय©: पासपोट« कौन देता है? 

Ǜी बलवÂत ȋसह रामूवािलया: ए¯सटन«ल अफेयस« िमिनÎĘी देती है। 

उपसभाÁय©: ठीक है, होम िमिनÎटर साहब बता दȂगे।...(Ëयवधान)... होम 
िमिनÎटर साहब, आप ए¯सटन«ल अफेयस« िमिनÎटर को बता दीिजएगा।...(Ëयवधान)... 
धÇमा िविरयो जी, आपके पास दो िमनट हȅ। 

वेन ƣे धÇमा िविरयो (िबहार): सर, यह पासपोट« इÌयू करने के काम को 
ए¯सटन«ल अफेयस« िमिनÎĘी देखती है। मȅ तो इसको पोÎट आिफस समझता हंू। असली 
काम तो होम िमिनÎĘी करती है। जब तक इÂ¯वायरी न हो तब तक ए¯सटन«ल अफेयस« 
िमिनÎĘी पासपोट« नहȒ देती है। इस Ģकार ए¯सटन«ल अफेयस« िमिनÎĘी तो िसफ«  पासपोट« 
इÌयू करती है। लेिकन हमने देखा है िक पासपोट« को इÌय ूकरने के िलए इसको दो 
कैटेगरी मȂ बाटंा जाता है। एक तो देश के अंदर जो िबजनैस करने वाले लोग हȅ, एक हायर 
Îटडी करने जाने वाले लोग हȅ, इन लोगȗ को तो पासपोट« बड़ी जÊदी िमल जाता है। दूसरे 
देश मȂ गरीब तबके के लोग हȅ, जो िमडल ईÎट मȂ नौकरी करने के िलए जाते हȅ, रोजगार 
के िलए जाते हȅ, उनको पासपोट« लेने के िलए घर से बाहर और बाहर से घर तक ध¯के 
खाने पड़ते हȅ। एक-एक पासपोट« के िलए 6-6 महीने, साल-साल भर तक उनको परेशानी 
उठानी पड़ती है। इस बीच मȂ करÃशन पैदा करने के िलए एजȂट होते हȅ और एजȂिसया ंहोती 
हȅ। वे हजारȗ Ǘपये ले करके भी टाइम पर पासपोट« दे नहȒ पाती हȅ। मȅ एक उदाहरण देता 
हंू। हमने एक हÄता पहने हाउस मȂ उठाया था िक बगंला देश के चार आदमी बौǉ िभ©ओुं 
के नाम पर पासपोट« लेकर यहां आए। ¯या नाम िदये, एक का नाम बुǉ र¾न, दूसरे का नाम 
धम« र¾न, तीसरे का नाम सघं र¾न और चौथे का नाम आय« र¾न। ये नाम देकर तीन िदन मȂ 
पासपोट« ले िलए। इनके पास कोई Îकूल सȌटिफकेट नहȒ था, कोई िसिटज़निशप नहȒ थी। 
मȅने इस बात को होम िमिनÎĘी को बोला, होम िमिनÎĘी के ¶वायंट सेĎेटरी को एक िचƻी 
िलखी, और िदÊली के पुिलस किमÌनर को भी िलखा। अभी तक ये चारȗ आदमी कहा ंहȅ? 
तीन िदन के अंदर पासपोट« ले िलए और पासपोट« लेकर गायब हो गए। पासपोट« एजȂट के Ğू 
िलए। तो यह जो आप कानून बना रहे हȅ यह कानून कागज़ मȂ रह जाएगा। 
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यह कानून कागज मȂ रह जाएगा। होम िमिनÎĘी को बोलने के बाद, एक जॉइंट सेĎेटरी ने 
िदÊली के पिुलस िचफ को िचƻी िलखी, लेिकन आज तक वे उन चारȗ आदमी कहा ंहȅ, यह 
पता नहȒ कर पाए और िजस एजȂसी के Ğू यह काम हुआ, उस का भी आप कुछ पता नहȒ 
कर पाए हȅ ¯यȗिक इस मȂ पैसे का बड़ा इनवॉÊवमȂट है। इसिलए आप इस कानून मȂ जो 5 
हजार, 50 हजार के पिनशमȂट का Ģावधान कर रहे हȅ, यह तो कागज मȂ रह जाएगा 
¯यȗिक पासपोट« बनाकर आप के घर मȂ िदया जा रहा है। उस के  बाद बॉड«र मȂ जाकर वह 
¯या कर रहा है, यह न आप को पता है, न हम को पता है। यह इस देश को इंजुिरयस कर 
रहा है। इसिलए आप इसमȂ चल रहे करÃशन को कैसे रोकȂ गे? इस काम मȂ जो पिुलस 
ऑिफिसयÊस, इनवÎेटीगेȋटग ऑिफिसयÊस इनवॉÊवड हȅ, उन के िलए आप ¯या कर रहे 
हȅ, उन को ¯या पिनशमȂट िदया जा रहा है? आप कहते हȅ वह बंगलादेश से आएगा या 
दूसरे देश से आएगा और आप 50 हजार Ǘपए का पिनशमȂट दे दȂगे और जेल मȂ भेज दȂगे, 
लेिकन आप के घर का चूहा जो आप की दीवाल को काट रहा है, उस के िलए आप ने ¯या 
Ģावधान रखा है? मȅ कहता हंू कुछ Ģावधान नहȒ रखा है। मȅ मंĝी जी से कहना चाहता हंू िक 
आप इस अमȂडमȂट मȂ आपने घर के चूहे के ऊपर भी कुछ अंकुश रिखए, उस को पकड़ने के 
िलए भी कुछ Ģावधान रिखए जोिक आप को बहुत बड़ा नुकसान पहंुचा रहा है। जो Ĥाइब ले 
रहे हȅ और Ĥाइब के िलए एनकरेजमȂट िदया जा रहा है, िवदेशी आकर हमारे देश से 
पासपोट« लेकर चले जा रहे हȅ और बॉड«र मȂ जाकर  आई0एस0आई0 के िलए काम कर रहे 
हȅ, इस बारे मȂ आप ने ¯या Ģावधान िकया है? मȅ कहता हंू कुछ नहȒ िकया है। आप िसफ«  
गरीब आदमी को फंसा रहे हȅ। उन को पासपोट« नहȒ िमलता ¯यȗिक इं¯वायरी मȂ िरपोट« 
बिढ़या नहȒ है। सर, िसखȗ के बारे मȂ िचÊला-िचÊलाकर कहा जाता है िक व ेिकसी जगह 
नहȒ जा सकते, वे अपने ब´चȗ को देखने अमेिरका, कनाडा नहȒ जा सकते जहा ंउन के 
ब´चे काफी सालȗ से सैटल हो गए हȅ। उन ब´चȗ को िमलने के िलए उन के दादा-परदादा 
नहȒ जा सकते। उन बढ़ेू लोगȗ को पासपोट« नहȒ िदया जाता है जब तक िक  होम िमिनÎĘी 
का Ȏ¯लअरȂस न हो। ¯या भारत मȂ जÂम लेना िसखȗ के िलए कुसूर है? यह कुसूर नहȒ है 
बȎÊक इस देश के िलए िसखȗ ने बहुत बिलदान िकया है। उन के बिलदान को Îमरण कर 
आप को ऐसा कानून बनाना चािहएिक भारत की एकता बढ़े, सब के साथ बराबर का सुलकू 
हो और सौतेला Ëयवहार न अपनाया जाए। मंĝी जी, जो आप कह रहे हȅ, इस से देश को 
लाभ नहȒ होगा। यह देश मȂ आपस मȂ बैर पैदा करेगा। इसिलए मेरा आप से अनुरोध है िक 
हमारे बौǉ िभ©ुओं का नाम बदनाम करने के िलए मȅ ने िजन चार लोगȗ का ऊपर नाम 
िलया है, उन के बारे मȂ पता िकया जाए। सर, मȅ ने ए¯सटन«ल िमिनÎĘी के रा¶य मंĝी पाजंा 
साहब को भी िलखा है, इन का अभी तक पता नहȒ चला है िक ये चार आदमी कहां हȅ और 
िकस एजȂट ने इन की मदद की, लेिकन अभी तक मुझे कोई िरपोट« नहȒ िमली है। थȅ¯यू वैरी 
मच। 

SHRI V.V. RAGHAVAN (Kerala): Sir, I support this Bill. I 
would like to draw the attention of the hon. Minister to a very genuine 
complaint which we, the elected representatives, often receive. Sir, 
when a person receives an intimation for taking up a job abroad, he 
has to get a passport immediately. He has to get visa also. When the 
Regional Passport Office is approached with that letter, there must be 
some provision to give a 
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passport to that person immediately. Sir, the delay takes place due to 
police verification. The police verification is a must. But in these days 
of IT revolution, what is the need for one month for doing police 
verification? We have a network system working in all the police 
stations everywhere in all the States. There must be some directive 
from the hon. Minister that in such cases where a person appears with 
certain documents for a job abroad, he should be given the passport 
as soon as possible. This is the first problem we are faced with. I do 
not know how many other MPs are faced with this problem. Normally, 
when we give a letter to the Passport Officer that he is a genuine 
citizen and that there is no criminal case against him, he should be 
given the passport immediately. 

Now, that is why it is taken away. So, you must find out some 
provision. In genuine cases, certain provisions must be there for giving 
passport immediately. Without a passport, a person cannot get the 
visa also. So, when delay takes place, then the job opportunity is lost. 
Think about it. Another point that I have to make is, so many fake 
.passport agencies are there. Even in New Delhi, a large number of 
fake passports have been detected; that too from persons connected 
with the passport office. That is the only way to make fake passports. 
Some serious steps must be taken to prevent such fake passports 
from being used. Issue of a genuine passport is being delayed, but a 
fake passport is easily got. That should be dealt with strongly.   Thank 
you. 

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Mr. Vice-
Chairman, Sir, I have a clarification to seek regarding this Bill. The 
Passport (Entry into India) Amendment Bill, 2000 and the Indian 
Passport Act are two separate acts. The entry into India and exit of 
persons from India is governed by the Passport (Entry into India) Act, 
1920. My learned friends have spoken about the inordinate delay 
which occurs due to the police enquiry. Even though this Bill comes 
under the Home Ministry, we find that the application is sent 
immediately to the police officer. Inordinate delay occurs when there is 
no cooperation between the police officers and the Regional Passport 
Officers. Normally, there is an interaction between the police officers 
and the passport officers. Till date, there is no circular, either from the 
Regional Passport Office or the Home Minister. If the Home Minister 
can give instructions to the police officers to expediate the verification, 
it would be good. I have only one clarification to seek from the 
Minister. I am supporting these three amendments.   The clarification I 
want to seek is; all 
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the Members feel that the inordinate delay in the issue of passport is 
only due to the police officers. Being the Home Minister, kindly tell 
your officers or send a circular to your officers to cooperate with the 
passport officers. Whenever any application is filed before the 
passport office, it directly goes to the Superintendent of Police. This is 
the normal procedure. My request is, once in every six months or once 
every year, at least there must be an interaction between the 
Superintendent of Police and the Regional Passport Officers. Then the 
delay would be avoided. Secondly, if there is a delay of one or two 
days, it will not reach the concerned Commissioner of Police or the 
District Superintendent of Police. We have visited a lot of passport 
offices. The same problem is there everywhere; Cochin, Trivandrum 
and Chennai. Even though a letter is sent to the Superintendent of 
Police or the Commissioner of Police, they never respond to the 
Regional Passport Officers. I request the Home Minister to kindly send 
a circular to all the police officers to interact with the Regional 
Passport Officers once every six months or once every year. With 
these words, I support the Bill. Thank you. 

Ǜी सतीश Ģधान (महाराÍĘ): उपसभाÁय© महोदय, मȅ केवल 3-4 ȋबदुओं की ओर 
ही मंĝी जी का Áयान आकाȌषत करना चाहता हंू। पहली बात तो यह है िक पासपोट« िमलने मȂ 
बहुत िद¯कत होती है, देरी से िमलता है और इसमȂ बहुत समय लगता है। पासपोट« इÌयू 
करने की जो ËयवÎथा आज की तारीख मȂ है, जरा आप उसमȂ कुछ सुधार लाने के बारे मȂ 
सोिचए। एक बार आप पासपोट« ऑिफस जाकर वहा ंलोगȗ का ¯य ूदेिखए तो शायद आप इस 
िदशा मȂ कुछ करने के बारे मȂ सोिचएगा। 

आप फाईन बढ़ा रहे हȅ और 5 साल भी कर रहे हȅ। मेरा सुझाव यह है िक दोनȗ ही 
कर दीिजए। यह देश के साथ िखलवाड़ करने की जो सािजश चल रही है, उसको Áयान मȂ 
रखते हुए आप िजतना कर सकते हȅ, उतना कीिजए। आज तक आप इसमȂ सुधार नहȒ कर 
सके लेिकन आगे के िलए जǘर सोिचए और कुछ कड़े Ģावधान कीिजए। Çयिूनिसपिैलटी के 
अंदर जब कानून बनाया जाता है तो उसमȂ कंटीÂयुअस ऑफȂ स करके पकड़ा जाता है और 
उसमȂ कंटीÂयुअस ऑफȂ स का Ģोिवजन रहता है, अगर इस मामले मȂ भी आप उस ढंग से 
कुछ सोच सकते हȅ तो जǘर सोिचए। 

एक बात मȅ और बूछना चाहता हंू, शायद मेरा ªान कम है, आप इस पक Ģकाश 
डािलएगा। आपने इस िबल का नाम िदया है  Passport (Entry into India) 
Amendment Bill, 2000. महोदय, हमȂ आज Îवतंĝता िमले हुए 50 साल हो गए हȅ, िफर 
भी अभी तक यही नाम चल रहा है। जब यह ऐ¯ट बना था 1920 मȂ, तब यह ठीक था ¯यȗिक 
िĤिटश लोग पासपोट« देते थे। अब तो हम लोग पासपोट« दे रहे हȅ, भारत सरकार पासपोट« दे 
रही है, इसिलए अब हमȂ  Entry into India कहने की ¯या आवÌयकता है, यह मेरी 
समझ मȂ नहȒ आया। आप इस पर  
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अवÌय Ģकाश डालȂ। मुझे लगता है िक यह Entry into India  शÅद िनकाल देने चािहए। 
धÂयवाद। 

Ǜी बलवÂत ȋसह रामूवािलया (उǄर Ģदेश): माननीय उपसभाÁय© महोदय, 
गृह मंĝी जी यहा ंबैठे हȅ, मȅ इनसे 3-4 बातȂ पूछना चाहता हंू। महोदय, इस देश की एकता 
और अखंडता को सुरि©त रखने के िलए यह सशंोधन िवधेयक लाया जा रहा है। मȅ एक 
गंभीर मसले की ओर गृह मंĝी जी का Áयान आकȌषत करना चाहता हंू और वह यह है िक 
हमारे गृह मंĝालय ने िजǈी रवैया अȎ°तयार कर रखा है। िवदेशȗ मȂ 1984 के Åल ू Îटार 
ऑपरेशन के दौरान वहा ंके अफसरȗ ने अंधाधंुध तरीके से कुछ सूिचयां तैयार कȒ, िजनकȗ 
Åलैक िलÎट सूची कहते हȅ। इनके कारण िवदेशȗ मȂ बसे हुए 14,000 िसख भारत नहȒ आ 
सकते थे। आिहÎता-आिहÎता वे सूिचयां कम होती गईं लेिकन आज भी वे सूिचयां मौजूद हȅ। 
Ǜी कुलदीप नैयर यहा ंबठेै हुए हȅ, वे िĤटेन मȂ भारत के उ´चायुƪ रहे हȅ और ȋसघवी साहब 
भी यहां बठेै हȅ, हम लोग इन लोगȗ से इस िसलिसले मȂ िमलते रहे और मȅने 15 वष« तक 
इसके िलए संघष« िकया है। अब 21वȒ सदी शुǘ हो गई है। महोदय, हर Ģधानमंĝी अमृतसर 
जाकर कहता है िक ‘‘िस¯खȗ, पंजािबयȗ, Åल ूÎटार ऑपरेशन के ज़°म भलू जाओ’’। अरे, 
आप सूची बनाकर बठेै हȅ, आप भलू गए ¯या? पहने आप भलूो। आप उनको कहते हो िक 
भलू जाओ। वे बेचारे तो अपने ब´चȗ को साथ लेकर यहा ंआते हȅ और उनको Îटोरी सुनाते 
हȅ िक भारत ऐसा है, वहा ंजǘर जाइए और यहा ंउनके साथ ¯य सुलूक होता है? 

एक और बात मȅ कहना चाहता हंू िक बी.जे.पी., िशव सेना, सी.पी.एम, 
सी.पी.आई., कांĐेस, अकाली दल, डी.एम.के., अÂना डी.एम.के, आर.जे.डी, इन दलȗ 
के 33 एम.पीज ने आपको िलखकर भेजा है िक जो बाहर आदमी बठेै हȅ, आज 16 बरस हो 
गए हȅ, कुछ सुनो उनकी बात। ¯या गुनाह िकया? उÂहȗने कुछ नहȒ िकया। मेरी बात दूर 
चली जाएगी। हो सकता है उÂहȗने िकसी Ģधान मंĝी की फोटी जला दी हो, हो सकता है 
Åल ूÎटार के बाद उÂहȗने कुछ कर िदया हो। उÂहȂ आप आने नहȒ देते। माफ करना कभी 
बादल साहब और बरनाला साहब ने संिवधान जलाया था। वह तो मंĝी हȅ और िजÂहȗने 
िसफ«  फोटो जलाई है उनको इंिडया नहȒ आने देते। इससे कड़वापन बढ़ रहा है। िवदेशȗ मȂ 
िजतने दूतावास हȅ...(Ëयवधान)... 

Ǜी संघ िĢय गौतम: बादल साहब और बरनाला साहब इस हाऊस मȂ नहȒ हȅ 
इसिलए उनका नाम िनकाल िदया जाए। 

Ǜी बलवÂत ȋसह रामूवािलया: छोिड़ए, मȅ नाम नहȒ लेता। कुछ नेताओं ने 
सिंवधान जलाया वे मंĝी और मु°य मंĝी बन गए। तो मȅ पूछना चाहता हंू िक उन िवदेिशयȗ 
ने ¯या गुनाह िकया है। Åल ू Îटार ऑपरेशन के िलए सभी Ģधान मंĝी कहते हȅ िक भलू 
जाओ। पहले उनकी स°ंया 350 थी, अब 497 हो गई। बढ़ती जा रही है। वह कह रहे हȅ िक 
हम भारतीय हȅ। बहुत से नेता उनमȂ अकाली दल बादल के केनेडा मȂ, अमेिरका मȂ मȂबर हȅ, 
नेता बन गए हȅ और उस बात को भलू गए हȅ मगर आप भलूते नहȒ हȅ। 33 एमपीज़ ने िचƻी 
िलखी परÂतु कोई कार«वाई नहȒ, िवदेशी दूतावास िलख रहा है इनको पासपोट« दे दीिजए, 
मगर कोई कार«वाई नहȒ। मȅ एक और गंभीर बात कहता हंू िक बहुत से भारतीय मूल के 
मेयर, िडÃटी मेयर, भारतीय मूल के एम0पी0,  
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िवदेश मȂ भारतीय मूल के एम0पी भी कहते हȅ इनको आप भारत जाने दो, उनकी भी नहȒ 
सुनते। आिखर इतनी िजद ¯यȗ पकड़ी है? आप इस आग को जलते रहने देना चाहते हȅ। 
यह बहुत बड़ा देश है एक अरब लोगȗ का।  ढाई करोड़ भारतीय मूल के लोग बाहर हȅ, 
उनको आप यहां आने दीिजए। अब आपने एक नई बात कर दी है िक अब जो आदमी 
इंिडया आएगा भारतीय मूल का िवदेशी पासपोट«धारी इंिडया का वीजा लेकर उसको 14 
िदन के अंदर-अंदर एस0एस0पी0 के दÄतर मȂ जाकर बताना होगा िक मȅ आ गया हंू और 
जाते वƪ बताना पड़ेगा िक मȅ जा रहा हंू। पहले ऐसा होता था िक अगर भारतीय मूल का 
ËयȎƪ आ रहा है और उसके 16 वष« तक के दो ब´चे हȅ तो एयरपोट«  पर ही छ: महीने का 
वीजा ģी िमल जाता था। अब पता नहȒ ¯या हो गया आपको, अपने छ: महीने से कम करके 
टेÂयोर 15 िदन कर दी है और 1350 Ǘपए फीस लगादी है। चार, पाचं व छ: महीने का एक 
ब´चा जो भारतीय मूल के ËयȎƪ के यहां पैदा हुआ और वह यहां अपने नाना, नानी के गावं 
िमलने आया है, आप उसको एस0एस0पी0 के यहां पेश करȂगे तो ¯या मुंह िदखाएंगे िक छ: 
महीने का ब´चा एस0एस0पी0 के पेश हो रहा है ए¯सटȂशन के िलए। इस चीज को दोबारा 
खोिलए। गृह मंĝी जी, एयरपोट« पर बेइ¶जती  अलग होती है ¯यȗिक पासपोट« मȂ उसका 
नाम िडफेस हो गया। खाना खाते वƪ हाथ लग गया तो िडफेस हो गया तो िफर कहते हȅ 
िक चिलए थाना। पाचं महीने की छुƺी होती है, आठ महीने तक अदालत मȂ केस पेश नहȒ 
होता। चीफ जुिडिशयल मिजÎĘेट के यहा ंजाकर देिखए िक वहा ं1400 केस दो वष« मȂ आए 
हȅ। अधेंर मचा हुआ है। इस मामले मȂ आपकी मरजी है। सǄा तो आती जाती रहती है। लेिकन 
आप इस पर फूल-फले¶ड इं¯वायरी कराइए और पाȌलयामȂट के पांच मȂबस« –कुलदीप 
नैयर जी को ले लीिजए, डी0एम0के0 और अÂय पाटȓ से एक-एक एम0पी0 लेकर िवदेश 
भेज दȂ दो महीने के िलए। वहां जाकर व ेआपको बताएंगे िक िकतना तूफान खड़ा हो गया 
है, वे लोग कैसे चीख रहे हȅ, िफर भी वे भारत को Ãयार कर रहे हȅ और हम उनको Ãयार 
करने से रोक रहे हȅ। इस तरफ Áयान दीिजए। 

आिखर मȂ, मȅ एक बात जǘर कहना चाहता हंू िक इसकी इं¯वायरी कराइए। यह 
िशकायत है, मȅ बहुत िझझक से कहता हंू िक हम गैर-िजÇमेदाराना बात करने वालȗ मȂ नहȒ 
हȅ। अंडर िद टेिबल पैसे चलते हȅ िवदेशȗ मȂ। यहा ं से दो-दो वष« ¯लीयरȂस नहȒ जाती। 
¯लीयरȂस तांगे वगैरह से जाती है िजसको पहंुचने मȂ दो वष« लग जाते हȅ। 

मौलाना ओबैदुƥा खान आज़मी: एस0एस0पी0 के यहां हािजरी का भी यही 
मतलब है। 

Ǜी बलवÂत ȋसह रामूवािलया: मेरी आपके माÁयम से भारत सरकार से अज« है 
िक पासपोट« न जारी होना और एयरपोट« पर अĢवासी भारतीयȗ से दुËय«वहार, दूतावासȗ मȂ 
अंडर िद टेिबल काम चलना और यह 14 िदन की शत« और 6 महीने की वािपस लेना और 
िसखȗ की सूची बनाकर उनको आने ही नहȒ देना। 

मȅ खुद 15 आदमी लाया हंू और ये 15 के 15 वापस जाकर एंटी खािलÎतानी हो 
गए। जो यहा ंआता है वह जाकर एंटी खािलÎतानी हो जाता है। माननीय आडवाणी साहब 
ने मेरे साथ इसी हाउस मȂ सहमित Ģकट की थी। मȅने यह कहा था िक जो दूरी है, जो िखला 
है, जो रंज है  
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वह दूर होना चािहए। जो आदमी कनाडा से भारत आता है वह यहा ंपर देखकर जाता है िक 
यहां पर तो खािलÎतान है ही नहȒ। वह वहां जाकर ऐसा ठंडा हो जाता है जैसे सदȓ मȂ सांप 
राÎते मȂ िठठुरकर बठै जाता है। आप ¯यȗ नहȒ कुछ करते। आप एजȂिसयȗ से बाहर 
िनकिलए। आप हर बात एजȂसी की मत मािनए। आप 11 एम.पी बैठा दȂ और बाकी एजȂसी के 
आदमी बठैा दȂ और उनमȂ बैठकर बातचीत होनी चािहए। इतने शÅद कहकर मȅ अपनी बात 
समाÃत करता हंू। बहुत-बहुत धÂयवाद। 

उपसभाÁय© (Ǜी संतोष बागड़ोिदया): रामूवािलया जी आपने बताया है िक जब 
यहां िहÂदुÎतान मȂ वापस आते हȅ, अपने देश मȂ आने के िलए भी इमीĐेशन मȂ ÎटाÇप 
लगवानी पड़ती है। मंĝी जी, उसके िलए भी कभी कुछ करȂगे। Ǜी जीवन राय। 

Ǜी जीवन राय (पȎÌचमी बगंाल):  धÂयवाद उपसभाÁय© जी। मȅ इस िबल का 
सपोट« कर रहा हंू। इसके संबधं मȂ मेरे दो-तीन िनवदेन हȅ। ±लोबलाइ¶ड वÊड« मȂ डालर 
मूवमȂट अनरेÎĘेȎ¯टड है, सामानȗ का मूवमȂट अलरेÎĘȎ¯टड है तो जाने के मूवमȂट मȂ 
रेÎĘे¯शन िकसिलए है? रेÎĘे¯शन दो-तीन राÎतȗ मȂ होती है, एक तो पासपोट« मȂ िडले। 
पासपोट« का जो भाव है, Ģाइस है, उसकी जो फीस है उसको बढ़ाना चािहए। वीसा मȂ भी 
रेȎÎĘ¯शन होती है। हम लोग कमजोर देश के हȅ। हम लोगȗ को कोिशश करनी चािहए िक 
जाने का जो रेȎÎĘ¯शन है वह धीरे-धीरे कम होना चािहए। इसके िलए भी कोई उपाय 
करना चािहए। पासपोट« बनाने मȂ टाइम लगता है, पुिलस वैरीिफकेशन मȂ टाइम लगता है। 
पुिलस वैरीिफकेशन थाने से होती है उसमे भी बाबू और अिधकारी देर लगाते हȅ। हरेक थाने 
मȂ चाट« है, एक रेट िफ¯स है, यह सारे िहÂदुÎतान के हर थाने मȂ है पासपोट« की Ȏ¯लयरȂस 
के िलए िलÎट है। आप उस िलÎट को हटा नहȒ पायȂगे। वह िलÎट मेरे Îटेट मȂ भी हȅ। 
...(Ëयवधान)... 

Ǜी संघ िĢय गौतम: आपको कैसे जानकारी है, ¯या आपने कभी कुछ िदया है? 

Ǜी जीवन राय: आप आंख मंूदकर चलते हȅ, आप आंख बदं करके चलते हȅ तो 
अलग बात है। मȅ तो आंख खोलकर चलता हंू। ये सारी बातȂ होती हȅ। पुिलस वैिरिफकेशन के 
िलए रेट िफ¯स है। हमारे यहां इसके िलए कोई मैकेिन¶म िनकालना चािहए िजस मकेैिन¶म 
के जिरए से एक चैȋकग होनी चािहए। मकेैिन¶म के जिरए से रेȎÎĘ¯शन भी कम होगी। हो 
सके तो पुिलस वैरीिफकेशन को पȅȋडग रखकर टेÇपरेरी पासपोट« तुरÂत जारी कर देना 
चािहए। कभी-कभी हम एमपीज को भी पासपोट« बनवाने मȂ मुȎÌकल होती है। उधर लोकल 
मȂ पासपोट« नहȒ िमलता है तो िफर िदÊली मȂ आते हȅ िकसी डेलीगेशन को लेकर के, िदÊली 
के एĚेस के िलए, टेÇपरेरी पासपोट« बनवाने के िलए। इसिलए आप कोई िसÎटम बनवाइए 
िजसमȂ जÊदी से जÊदी पासपोट« िमल जाए। 

दूसरी बात यह है िक हमारा जो पड़ौसी है उसके साथ हमारा तनाव है। 
पािकÎतान के साथ तनाव है। लेिकन हम लोगȗ को कोिशश करनी चािहए िक Çयुचल जो 
एकसचȂज आफ Ëयजू हȅ वह होना चािहए, पािकÎतान के साथ, बगंलादेश के साथ, Çयामंार 
के साथ, अगल-बगल के पड़ोिसयȗ के साथ जो मूवमȂट चल रहा है वह ¶यादा होना चािहए 
तभी पािलटीकल साÊयुशन मȂ हमȂ आसानी होगी। यह तभी होता है जब एक दूसरे के यहा ं
डेलीगेशन जाये। जैसे- पोिलटीकल  
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पाटȓज का डेलीगेशन, Ęेड युिनयन का डेलीगेशन, िकसान सेवा का डेलीगेशन ऑफ 
िडफरȂट आग«नाइजेशÂस। वीसा भी रेȎÎĘȎ¯टड हो जाता है। पािकÎतान तो उधर से वीसा 
देता ही नहȒ है कभी-कभी इधर से भी वीसा मȂ ĢाÅलम हो जाती है। 

इसिलए एक मकैिनज़म आप बनाइए। अगर जǘरत हो तो जो साक«  कंĘीज हȅ, 
वहा ंजो कमेटी है, उस कमेटी मȂ बात किरए और जो पीपुल िरĢैज़ȃटेिटव हȅ, जो डेलीगेशन 
हȅ, जो मास ऑर± नाइजेशÂस हȅ, जो डेमोĎेिटक ऑर± नाइजेशंस हȅ, उन लोगȗ के िवषय मȂ 
एक Çयचुूअल ऐĐीमȂट के जिरए िरकाड« िरलीज़ करना चािहए तब इस लैवल पर, शायद 
पॉिलिटकल लैवल पर भी सॉÊयशून िनकालने मȂ थोड़ी आसानी होगी। यह मेरे दो-तीन 
ऐ¯सपीिरयȂिसज़, हमारी जो काÂģȂ स होती हȅ, िजसमȂ हम भाग लेते हȅ, उसके आधार पर मȅ 
कह रहा हंू। Pakistan never issues visas. It has to come in a different 
way. कभी कभी हमारी तरफ से भी वीजा िरलीज़ करने मȂ कुछ ĢॉÅलम होती है। इसिलए 
मेरे दो सुझाव हȅ। एक तो पासपोट« ģी नहȒ तो िलटल िबट अनिरȎÎĘȎ¯टड किरए और एक 
मकैिन¶ म िनकालȂ तािक जÊदी पासपोट« िमल जाए और दूसरा आप टैÇपोरेरी इंटरमीिडएट 
पासपोट« दे सकते हȅ, िवद सम िरȎÎĘ¯शंस, आप इसे िरलीज़ कर सकते हȅ। यह दो बाते हȅ। 
इतना कहकर मȅ सपोट« करता हंू और आपको धÂयवाद देता हंू। 

SHRI H.K. JAVARE GOWDA (Karnataka) : Mr. Vice-Chairman, 
Sir, I thank you for giving, me an opportunity to speak on this Bill. The 
sole object of this amendment is to punish those who violate the 
Passport Act. That is the sole object of this amendment. Sir, the earlier 
prescribed punishment was three months or five months. Now, it is 
said that it has been enhanced to five years or with a fine. I strongly 
recommend that there should not be only fine; imprisonment should be 
made compulsory. Only then will the purpose of this amendment be 
served. Otherwise, those who practise in the courts of law will see the 
real test of application of this law. They wi'i plead for a lenient view 
also. Sir, when the option of prescribing a fine is there and 
imprisonment is not made compulsory but made only mandatory, 
usually the courts will be inclined to award fine only. I feel, that will not 
serve the purpose of the proposed amendment to the Act. Therefore, 
Sir, I strongly recommend and seek the intervention of the Home 
Minister at this juncture to do something in this regard. After carefully 
reading the Statement of Objects and Reasons, I find that the Indian 
Passport Act was governed by the Indian Passport Act of 1920. 
However, the Act was amended in 1967. Even at that time also, the 
imprisonment was not made compulsory. If we will not include this 
thing into the Act even now, there will be a further lacuna. Sir, I would 
like to say one or two things more. We are talking about the frequent 
visits to foreign countries. Sir, there are a lot of people who belong to 
the rural areas and they get a chance once in their life time to visit a 
foreign country. Even for those 

237 



RAJYA SABHA           [21 AUGUST,-2000] 

persons, to get a passport is very difficult. They cannot get a passport 
unless a middleman is there. Without police harassment, they do not 
get a passport. In view of the above, I would suggest to the hon. 
Minister that a simplified procedure and a time-bound programme 
should be there for disposing of the application. The application should 
be disposed of either before the police officer or before the officer 
concerned without the interference of a middle man. Sir, I would 
request the hon. Minister that deterrent punishment by way of 
imprisonment may be made compulsory. Regarding the issuing of 
passport, I would request that the procedure should be made easy, 
middleman should be removed and the application should be disposed 
of as early as possible. With these observations, I conclude.  Thank 
you, Sir. 

SHRI CHENNAMANENI VIDYA SAGAR RAO : Mr. Vice-
Chairman, Sir, I am thankful to all the Members who have participated 
in this discussion. Most of the Members gave very valid suggestions to 
effectively deal with the provisions of the Passport Act. I am also 
grateful and thankful to those hon. Members who have supported this 
Bill. Sir, at the outset, I would like to clear one point. With regard to the 
Act, there is some confusion. Sir, the hon. Members are aware that 
entry to India and exit from India are covered by the Passport Act of 
1920. Subsequently, when it was amended in the yean 967, it was 
decided to bifurcate the Act by providing a separate law for the 
persons exiting from this country. 

So, the Act of 1967 provides for some rules with regard to 
those who are going out of this country. Consequently, the Passport 
Act, 1967 was enacted. At the same time, the Indian Passport Act, 
1920 was renamed as the Passport (Entry into India) Act, 1920. The 
1920 Act was there, and, in the year 1967, it was renamed as the 
Passport (Entry into India) Act, 1920. For exit, there is one Act. The 
same Act has been bifurcated into two, one for exit and the other for 
entry. The Act that provides for the procedure for exit, is having the 
provisions for punishment. A penal punishment, a deterrent 
punishment, is there. If a person goes out of this country with 
documents that are not valid, he is liable to be punished with 
imprisonment for a period of five years and also punished with fine up 
to Rs.50,ooo/-. But, for those who are entering India, the same old 
punishment is there, which is very lenient. So, it was decided to 
provide for a deterrent punishment for them also, on par with the Act of 
1967. This is a very, simple thing. 
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As far as the Act of 1920 is concerned, there is some 
apprehension amongst most of the hon. Members. They have 
mentioned that there is an inordinate delay in the issue of passports. 
As far as the issue of passports is concerned, this subject is related to 
the Ministry of External Affairs. They issue passports. While issuing 
passports, to know the antecedents of the persons, they will enquire 
into all the matters through the police. Subsequently, the passport 
authorities issue the passports. This is under the External Affairs 
Ministry.   This is not concerned with this Bill. 

Most of the Members have expressed anxiety about the delay 
in the issue of passports. They have said that the issue of passports is 
to some Sikh brothers and sisters who want to go to other countries is 
delayed and that some Sikh brothers and sisters are not permitted to 
enter this country. I will convey all these valuable suggestions to the 
External Affairs Ministry.  This is number one. 

SHRI V. V. RAGHAVAN: It concerns the Home Ministry also. 
(Interruptions) 

SHRI CHENNAMANENI VIDYA SAGAR RAO: I am grateful to 
you for your suggestion made to enable me to deal effectively with my 
Ministry. Therefore', I will take your valuable suggestions seriously. 

Number two; hon. Members have pointed out that not only 
was there delay, but that there were corrupt practices also. Two or 
three Members have mentioned some cases. If they give the specific 
cases to me, definitely, they will be enquired into and the guilty will be 
punished. 

Sir, these three amendments strictly relate to only those who 
enter India. They are not related to the exit of this country's citizens. 
These amendments relate only to those who enter India without valid 
travel documents. If a person enter India without a valid document and 
simultaneously commits other offences - one of my colleagues 
mentioned about narcotics and terrorist activities-he can be dealt with 
under other laws. Other laws are there. He cannot be punished under 
this particular law. If one enters without a valid document, one can be 
punished with an imprisonment for five years or with a fine of 
Rs.50,000/- or with both. It is not that one can be punished with only 
imprisonment or fine.   He can be 
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punished with both. 

As one of the hon. Members suggested, this Bill is not to 
restrict the exit of persons or the entry of persons, but it is only to 
punish the persons who enter this country without any valid 
documents. These are simple things. All these provisions are already 
there in another Act, for persons who are going outside. This Act does 
not provide for a similar punishment for those who are entering this 
country. Therefore, I request hon. Members to support this 
Bill....{Interruptions) ... 

SHRI BALWANT SINGH RAMOOWALIA: One minute. Will 
the Minister assure us that he will hold at least one meeting with MPs 
and also intelligence agencies on the growing, continuous complaints 
of people of Indian origin, who are not being allowed to come to India 
in the wake of the 1984 incidents?  We are asking for an open 
meeting only. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: As far as the 
meeting is concerned, it relates to the External Affairs Ministry. 

SHRI BALWANT SINGH RAMOOWALIA: No, no.    It is the 
Home 

Ministry. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: I will come to 
that subject.   It is a mixed one. 

SHRI BALWANT SINGH RAMOOWALIA: Sir, I am not 
speaking on any useless point. What I am seeking from the hon. 
Minister is an assurance that he will have a meeting with the MPs and 
also with the people concerned on the issue. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: Sir, with regard 
to the issues on passport and also with regard to this particular 
amendment.. . 

SHRI BALWANT SINGH RAMOOWALIA: Sir I am not taking 
the time of the House on any useless point. Sir, this is the general 
tendency. The hon. Minister is not even ready to sit with the Members 
on this issue. मुझे िकसी नतीजे पर जाने दीिजए। मुझे इनसे पूछना है िक ¯या ये उस 
मुǈे को िडसकश करने के िलए तैयार हȅ या नहȒ? 
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My point is will you kindly discuss with the Members. 

SHRI SANGH PRIYA GAUTAM: Sir, it is not a question-
answer session. 

उपसभाÁय© (Ǜी संतोघ बागड़ोिदया): इनको बोलने दीिजए। इनकी बात 
सुिनए। 

SHRI CHENNAMANENI VIDYA SAGAR RAO: Sir, I 
understand the anxiety of the Hon. Member. There are valid points 
that he has raised, but so far as the question of issue of passports is 
concerned, it is a matter which pertains to the Ministry of External 
Affairs. The issues relating to the Ministry of External Affairs are slated 
to be discussed in the House tomorrow.   This issue can be raised 
there. 

The second point he made is regarding the meeting with MPs.   
Sir, I will consider the suggestion and decide. 

SHRI LACHHMAN SINGH: Sir, the hon. Minister has shown 
his helplessness. He says that the issue does not fall under this 
jurisdiction. In that case I would like to know whether he is prepared to 
withdraw the order which the Home Ministry has issued so that the 
cases relating to Granthis of Gurudwaras are referred to the Home 
Ministry. This is his Department and he should be prepared to 
withdraw the order. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: The 
suggestion will be given due consideration. But, Sir, it has to be 
looked into case by case. Definitely I will take the suggestion of the 
hon. Member and see that no injustice is done to the individuals. 

SHRI LACHHMAN SINGH: How much time will you take to 
withdraw the order. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: I will do it 
immediately. 

SHRI BALWANT SINGH RAMOOWALIA: Sir, I would like to 
know whether the religious preachers, other than the Sikhs will also be 
covered. AT present only Sikh preachers are told to bring these 
documents. I want to emphasise that the Sikhs should not be singled 
out. 
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SHRI CHENNAMANENI VIDYA SAGAR RAO: Sir, I have 
already said that we will look into this matter. 

VEN'BLE DHAMMAVIRIYO (Bihar): Sir, four Bangladeshis 
have entered into the country on the basis of the Indian passports 
giving their names as Buddha Kanda, Dharma Nanda, Singha Nanda 
and Aura Nanda. These passports were issued to them within three 
months of their applications on the recommendations of Police reports. 
This has been reported to the Joint Secretary of your Ministry and also 
to the Police Commissioner. No action has so far been taken in this 
regard. This passport was not got through any agent. But, they gave 
bribe for getting the passport issued. Would you like to tell me by what 
time an action will be taken against the erring officers, who have got 
these passports prepared after getting a bribe. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: Sir, the hon. 
Member has mentioned a particular individual case.    It seems that 
the Member was 
also kind enough to pursue the matter at great length.   If the hon. 
Member gives all the details to me, I would definitely take action. 

VEN'BLE DHAMMAVIRIYO: Sir, I have already written to the 
hon. Minister. 

THE VICE CHAIRMAN (SHRI SANTOSH BAGRODIA): You 
send a reminder to him. 

SHRI CHENNAMANENI VIDYA SAGAR RAO: If he has 
already there, there is no problem. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): The 
question is: 

"That the Bill further to amend the Passport (Entry into India) 
Act, 1920, be taken into consideration." 

The    motion was adopted. 

THE VICE-CHAIRMAN: We shall now take up clause-by-
clause consideration of the Bill. 
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Clauses 2 to 4 were added to the Bill. Clause 1, the Enacting 
Formula and the Title were added to the Bill. 

SHRI CHENNAMANENI VIDYA SAGAR RAO:  Sir, I beg to 

move: 

"that the Bill be passed." 

The question was put and the motion was adopted. 

THE BORDER SECURITY FORCE (AMENDMENT) BILL, 2000 

THE MINISTER OF STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI I.D. SWAMI) :   Mr. Vice-Chairman, Sir, I move : 

"That the Bill further to amend the Border Security Force Act, 
I968, as passed by Lok Sabha, be taken into consideration." 

Sir, this is a very innocuous, but very beneficial Bill,    with 
far-reaching  consequences  because  the  personnel of the  BSF 
were  denied 
hitherto the facility of setting off of the period of detention from the 
punishment. This Bill would bring the BSF Act, I968 in tune with the 
law of the land, as contained in section 428 of the Cr.P.C. The BSF 
personnel were not availing of this facility so far which was already 
available to the civilians under section 428 of the Criminal Procedure 
Code and which was also .available to the Army personnel under 
section I69 of the Army Act. This provision is also in existence for the 
ITBP personnel, for the CISF personnel and for the general civilians 
also. So, by this Bill, it is proposed to amend the BSF Act, I968, with a 
view to inserting a new clause, a new provision, in the BSF Act on the 
lines of section I69A of the Army Act and section 428 of the Criminal 
Procedure Code, I973 so as to provide for setting off of the period of 
pre-trial detention against the sentence of imprisonment imposed on a 
person governed by the Border Security Force Act, I968, and the Bill 
seeks to achieve this aforesaid object. By this, it will also safeguard 
the legal rights of the BSF personnel facing trial which the citizens of 
the country  are already enjoying. 
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